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(v) HISSAR TEXTILE MILL.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, more than
5000 workers of the Hissar Textile Mill,
Haryana, have been rendered out of work as
a result of the lockout declared by the man-
agement on 30th March, 1983, for an inde-
finite period. Sir, the owners, who are one of
the biggest monopoly houses in the country
have been following anti-labour policies for
a long time, for which the workers were for-
ced to go into a prolonged strike for 108
days in 1981, At that time the Chief Minis-
ter of Haryana brought about a settlement
on May 8, 1981, in which it was decided
that the quantum of D. A. entitlement of the
workers will be finalised bilaterally within
three months, The management, however,

refused to settle the issue during the past
two years. On the other hand, they dismissed
30 workers, suspended another 50 and issued
charge sheets against hundreds of workers
in order to terrorise them. The workers while
agitating for a scttlement approached the
Labours Ministry of Haryana for intervention.
The Ministry had fixed April 4 as the date
for conciliation. The management instead of
seeking a scttlemeat has imposed this lock-
out violating various sections of Industrial

Disputes Act.

Sir, indiscriminate flouting of
laws by the owners of various Industries Tas
become the order of the day. Therefore, 1
urge that the Government should immedia-
tely intervene for opening of the Mill and
start immediate drosecution of the manage-
ment if they refuse to do so.

(vi) FACILITES TO WORKERS ENGAG-
ING IN BIDI MANUFACTURING IN
MADHYA PRADESH
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(vii) LINKING GANGA CAVERI FOR
SOLVING IRRIGATION PROBLEMS lN
TAMIL NADU

SHRI ERA ANBARASU
pattu) : I make the following
under Rule 377 :

(Chengal-
statement

Indm is essentially an agricultural coun-
try depending on the annual seasonal rains.
Unfortunately, we cannot resort to any
permanent long-term projects to combat the
vagaries of nature at times of floods and
drought in the country. We know at present
Tamil Nadu, Karnataka, Andhra-Pradesh,
Kerala, Orissa and West Bengal are very
badly hit by drought situation.

I thank the Prime Minister of India on
this occasion for her surprise visit to Tamil
Nadu for on the spot study of the drought
conditions in Tamil Nadu and for her kind
gesture in providing a sum of Rs. 10 crores
and food-grains as an interm drought relief.

Even in the central Budget a sum of Rs.
750 crores hav been earmarked for this
purpose. This is only a temporary relief
measure most of which do as not fully reach
the needy people. In order to provide a
permanent relief from these annual calami-
ties on long-term perspective plan, the link-
ing of Ganga Kaveri rivers will be a proper
solution. The Government of India can
approach the world Bank for the resources
for executing this massive project. The Gov-
ernment of India can deploy our defence
forces also in this project.

Linking of Ganga Kaveri rivers will help
to establish a bridge between the people of
the North and the South by means of cult-
ural ties and contacts, coexistence , trade and
commerce trade links etc. by sweet and
sanguine. Ganga waters and not of salt
water,

This project will serve the purpose of
irrigation, power generation and meeting the
scarcities of drinking water at the national
level. The surplus water will be stored and
shortages will be met, If this project comes
into force, the language and culture of
North will fast move towards the South and
VICE-VERSA along with the flow of sangu-
ine Ganga waters from North to South.

Hence, 1 draw the attention of the Hon,
ble Minister for Agriculture and Irrigation
to examine the feasibilities of this project,
giving top-priority and submit a comprehen-
sive report to this august House. I wish the
hon. Minister at least to accept this project
in principle.
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